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this the 2nd daY of APri'l , 2004.

Shanker Raju, Member(J )
Sarweshwai- Jha, i''lember ( A )
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Sh. Raj frufilfll Ma1 i k,
R/o H .l,lo. 1 27 -D, Street ['lo. 5 ,

New Lahore ColonY,
Shastri ilagar,
Delh'i-31. .App f i cant

cal'l \( Present : None even on second

\r^r^rr^

Un'i on of I nC i a *"h rough
Secretary,
tf i n i stry' of Heal th ,

Ni rman Bhawan,
Ner+ Del hi .

The Di rectcr Genera'l of
Health Services,
PH(CDL) Sect'ion,
l'li rman Bhawan,
tleur Delhi .

The Di rector,
I'lat'i ona I i nst i t-ute cf
Commun i cab'!e D'iseases,
(Directcrate General cf
Hea'lth Ser.;i ces,
22, Sham Nath Marg,
Del hi -5.+ Respondents

(through Sh. B.S. Jain, Advccate)

oRDEn ( OR,a.l- )
Hon'b'le Sh. Shanker Raju, Hember(J)

Learned counse I f or the ;^esponCen Ls ;^a'i sed

+-he abjecticn that the O.p.. is barred b;' t'ime. In so

f ar as 'l 'imi +-ati on 'is concei ned, Sh. B. S. Jai n, .r-

'learned ccunsel for :-espcndents has been heard. AnOYdCv

-i'
M. appeal has been served on the app'l 'icant on 30.4.2002

and this O.A. was filed on 29.4-2003. Th'is O.,n. is

within 'l .imitat'ion as stipulated under sect'ion 2i of

the Administrative Tlibunals Act, i985. We cver ru'le

the aforesaiC obiection.
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2. Frcm the perusa'l of *"he Appe] I ate

,A.uthor-i t-y'p order, i t i s seen t-hat the appe'l I ate
\,

authority has not considered the propcrt'iona'l ity of

pun i shment wh i ch i s mendatory under Ru1 e 27 of the

CCS(CCA) Ru'les, 1965. As no such finding has been

recorded, wG part'ly a] lotr the Op. and se*,. aside the

order cf the Appel'late ,{uthor jti' and remand t'he case

back to the Appel'late Authcri ty f c'r pass'inE a f resh

order within a period of 4 months f rom the Cat,e cf

recejpt of a copy of this c.rdei . i,lo costs.
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( Shanl-rer Raju )

tlember(J)

R{,
(Sarweshwar Jha)

Member ( P. )
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